TO BE PUBLISHED IN PART II SECTION 3(14) OF TH{

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF REVENJE)

1

LYILLS
el

PRI
PEE b et

New Delhi, the

NOTTFIGATICH

LNTCGME THX
Nos 29244 F o No'e 404717/
(111) of clause {44) of Section 2 of the Incon
1861), the Central Government hereby authorise
a Garetted Officer of the Central Government,
of a Tax Recovery Officer under tho said Actls

2 The a ppointment of SHRI Kel«MEGH ax T4

under Notification Nd.QSEGCF,N0%4G4/17/THDABDdhpux/

2%,1.,79 is hereby cancelled,

s This Notifisation shall come into force
date Shri G.N.OIXIT takes over charge as Tax A
(4., §

: DEPUTY SECRETARY 70O TH
The Manacer,
Government of India Press,

Mol DELHI.

Copy foruwanded toilw
1, AL
2. 0@
S'o T']G
Ly Tha
5. The
6. The Joint Socretary & Legal Adviser, flinies
7+ The Ccmaisslonsr of Income=tang Jothpur.

g§. Comtzel CelledI(RS&P),New Delhi(2 copies)
9, Grard File,

L1

P
b
1)

Directors of Ingpection including DI(0
Dirontor, IRS{DT), Staff Colleges, Nagp
Comob@eoller & Auditor Geperal of India
fucoumtant Sensral, Rajoasthan, Jaipux
Chicf Secretary, Bovernment of Rajastn

L

F

DEPUTY SECRETARY TO T
Noi, €5/ 1TCC/

_ H
AUTHORISED FOR ISSUE

2

GAZETTE OF INDIA

ond July, 1979

TRO=Jodhpur/79-ITCC):s In pursuance of sub=clausse
betax Acty 1961(43 of

o gxercise the powers

x Regovery Officer made
79~1TCC) dated

with effect from the
soovery OfficeT.

sd/~
ENCATARAMAN)

£ GOVERNMENT OF INDIA

Ms), New Delhi,
To i
New Delhii,

n, Jaipur% _
ry of Law, New Dslhi.

or issue and distributio;

Sd/-
E GOVERNMENT OF INDIA

808/ 769/RSP/ T

- ; .“‘/\ U

‘ .
1 _‘#.\A - . .
(Hup. SHARRAY A
ASSISTANT DIRECTOR(RSXP).
* GHARMA * }



